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Between !

Laxmi Narayanga

And

1. Sr.Divisional Personnel Officer, |

sC Rlys, Guntaksl @ivision,
Guntakal. ’

2. Divisional Railuay lManager,
Guntakal Jivision, bLuntakal.

3, Uhion of India, rep. by
-Gensral Manager,
SC Rlys, Rgil Nilayam,
Secunderab8d,

Counsel Por the Applicant

Ccunsel for the Respondents :

CGRAM:
THE HON'3LE SHRI R.RANGARAJAN

THE HON'3LE

(Order per

SHRI B.5.J41 PARAMISHWAR  :

()

IN THE CENTRAL ADMINISTRATIVE TRIEURAL : HYDERHBAD BENCH

4

——— o ——

as Appficant

i

.o Raséondents

Shri S.Ranakrishna Rao

Shri y.Bhimanna» CGSC

1

!

:  MEMBER  (A)

MEMBER  (3)

!

Hon'ble Shri R.Rangarajan, Member (A, ).

i

J‘OG. 2.




S, L

(Urder per Hon'ble Shri R.Rangara jan, Member (R) e

Heard Sri S.Ramakrishna Rao, counsel for the applicant

!

and Sri V.5himanna, learned sfanding counsel for the respondentsy
!

| i

2. The applicent who is a scheduled tribe community cendidafe
spcinted as Diesel Khalasi by order No. 96/96 dt.20.8.96

wWas

@

(anrcxure-1 pege~2 to the DA). He alleges ‘that he uas preuented
|
from entering the Diesel Shed by the authorities cgncerned;but |

there is no ecvidence available te pro’ua'that‘easeq In any case
the applicant has submitted a representation in this connection’
i

rzssed to Respondent Noll dt4§r11-96 (Annexure=-1lIpage-11 to

add

[
.\

the LA),

‘ 1
J. - This C.A, is filed tordeclare the actionof the 1st
) [

respondent in preventing the applicant from attending duties with
!

¢ Ffect from 18-9-36 uwithcut assigning any ressons as arbitrary,i
|

1llezal, unwarranted and in viclation of Articles 14 and 16 af Hhe
' [

Conestitution of India and for a consequential direction to res-

pondents to allow the applicant to perform his duties forthuith

who 1s afpointed under ST Crash programme with all conseguential

bzenefits, .

~
4, The only direction that can be given in the facts and

I

circumstances of the case is to dirsct the respondents to dig- '

e rr—— !

¢ o ef ;
pose of tne representation dtgﬂsaﬂq.gﬁ?ﬁ the applicant expedetigusl—
L - . ‘ - il

and in any case within 45 deg frﬁm tha date of receipt of a

...3.




@

copy of this order.

5, Thus the OA is ordered accordingly at the admission stags

itself.. o costs.

SBJS.J + P AR AME SHUWAR ) (R.RANGARAJAN)

ember (2J) Member (A)

Dictated in Open Court,

avl/
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Cery 0=

1. The Sr, Divisional Persommel _fficer, South Centri Railways,
Guntakal Divisinn, Gentakal,

2. The Divisiona %, Raiowey Maneger, Sunrakel RDivision, Guntaksl,
3. The Ceneral ¥an-ger, South Central Rsilways, Rail Hiloyam, Sec’bhd,
4, Ona Copy toMr, S.Ramekrishne Rao Advocsate CAT. ijxa. I
5, One Copy to ¥r. V,Bhimanne. S.C.for Rlys. CA¥, Hyd,

6, One Copy to The D.R(A).

7. One Tuplicate Covy . s

Upr.
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